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v 1281 . They- were to e regulari ed from 1985 and they

Cwere medi 311 examined for permanant absorption on

1.1.83.- - The applicants were sent - to Ambala in 1987 and

were brought back 1O Delhi in 1992 and thereafter wWere

a,

gain posted under AEN, Jind.

EN Applicants have sought regularigation of their
services in the Northern Rallway and have prayed for a
direction to the respondents tn  regularlse their

services from the date their juniors were regularised.

4. The main ontention of the applicants ias that they

Q)

have not baen regularised while many of the eir  jupiors
were agularisead whereas being cenior-most, they shnuld

hawe been regularised first.

5. It is seen from: the counter reply  filed by the

responcdents that the applicants have been reqgularised

wide orders dated ¥ .12. 97. It is clearly stated therein
that "t casual labourers of PORS Unit/Enag.

departmeant, Ambala who have beean sereened for the st
shomn a;ainﬁt each for reguiar absorption in Enagg.
deptt. of pelhi Division and rendered surplus from FHARS
Unit are directed to AEN/THE sub-chivi sion for duty’.

Respondants have aubmitted that the applicants" sole

bt

jntention in filing this application is to get TA/DA as

per Rallway ules claiming that their headquarters are
in Delhi. The applicants are posted in Jind and they

cannot  claim any TA/DA. Applic

CB

nts WS alven

option. Had they given their options they would hawve
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